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CENTRAL A.QPIINT STRATI VE TRI3UNAL

Principal 3sn|;h

0 .A. No.328 of 199 5

N eu d^tad the 13 th Noyetihsr,

HON'BLE fIR. S.R. A OlC E, (A)

HON'BLE :0R. A. UEDAl/ALLI, PI EMBER (3)

Mrs, Sudssh K^l h^n ,
(sines axpir ed),
u/o late Shri Surinder Ptohan Kaihsn,
wo 4/40, Lodhi CPlony,
New Qslhi-110003.

(3y AduDcSte: Ms. Bharti ShSjjna
proxy oDunsel for
Mrs. Rani Chhabra)

APPL ICA

VERSUS

1. The Un ion of India through
the Secretary,
Plinistry of Oefaice, South Block,
N eu Oel hi,

2. Directorate General of Ordinance
Seruices,

Piaster General of ilig Crdin-anc©
PJ ran ch,

Army Head Quarters,
New Delhi RESPCN

(By Adwacate; Shri 8 . L-ail)

0 RDEg (0 RALl

BY mN'BLEPlR. S.R. iVpIGEt .MET 3,1 f

Ms, Bharti Sharma states that her cli.ai.t

has unfortunately expired and none of her legal

heirs seek impleadnait as applicant and under

the circunstances this O.A. is dianissed a©

haying become infrfctuous.

( DR. A. VEDA\MLLI)
Member (D)

/gk/

(S.R, AOISt)
M am b e r- ( A)


